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आदेश /O R D E R 
 

PER S.S. VISWANETHRA RAVI, JUDICIAL MEMBER:   
 
 This appeal filed by the assessee is directed against the order 

dated 23.02.2018 passed by the ld. Commissioner of Income Tax 

(Appeals), Puducherry for the assessment year 2013-14.   

 
2.  We find that this appeal is filed with a delay of 2336 days. The ld. 

AR Ms. Jharna B. Harilal, CA drew our attention to the affidavit and 

submits that the ld. CIT(A) passed the impugned order on 23.02.2018 and 

the assessee filed rectification petition under section 154 of the Income 
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Tax Act, 1961 [“Act” in short] on 22.03.2018. She submits that the 

assessee made several follow-ups for the disposal of the rectification 

application, but, the ld. CIT(A) did not dispose of the same nor any 

resolution to our application was given. She submits that the assessee’s 

bank accounts were attached due to non-payment of taxes and the 

assessee was unable to operate its bank account in furtherance to its 

objects. She drew our attention Annexure I and submits that the assessee 

filed the said letter before the ITO (Exemptions) requesting to keep the 

demand in abeyance as the rectification application is pending before the 

ld. CIT(A). Further, she drew our attention to Annexure II and submits that 

the assessee made multiple follow-ups before the Assessing Officer as 

well as before the ld. CIT(A) for disposal of the rectification application. 

She argued that the assessee was in the impression that the assessee is 

going to succeed before the ld. CIT(A) and due to which the appeal could 

not be filed before this Tribunal. Non-filing of appeal within the time 

prescribed under the Act is neither wilful nor wanton. The ld. AR submits 

that even earlier years, the assessee settled similar issues by availing the 

scheme under VSVS and the same VSVS could not be availed of in the 

year under consideration due to non-disposal of rectification application 

filed under section 154 of the Act. Further, she drew our attention to the 

paper book consisting of 9 pages and submits that the assessee filed 
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grievance report also in ITBA portal and drew our attention to page 9 of 

the paper book.  

 
3.  The ld. DR Ms. Gouthami Manivasagam, JCIT submits that the 

delay of 2336 days is abnormal and the assessee failed to explain 

sufficient cause, which really prevented in filing the appeal in time. She 

argued that since the assessee failed to explain the reasons on day-today 

basis, the reasons explained in the affidavit are liable to be rejected. She 

prayed to dismiss the petition filed to condone the delay of 2336 days.  

 
4.  Heard both the parties and perused the material available on 

record. We find that there is no dispute with regard to filing of rectification 

application on 22.03.2018, which is evident from Annexure I, wherein, the 

assessee filed letter on the same day before the ITO (Exemptions) 

seeking to keep the demand in abeyance until disposal of the rectification 

application and endorsement of receipt of that letter proved pendency of 

rectification application is within the knowledge of the ITO (Exemptions). 

Further, another letter dated 11.07.2019 was also filed before the ITO 

(Exemptions) seeking to keep the demand in abeyance. On perusal of the 

said two letters as well as further follow-ups letters dated 01.02.2023, 

18.01.2023, 03.03.2020 and also grievance report dated 10.02.2025 

clearly shows the efforts of the assessee in pursuing for disposal of 
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rectification application before the ld. CIT(A). Admittedly, the said 

rectification application under section 154 of the Act is pending on file 

before the ld. CIT(A). Hence, we deem it proper to remand the matter to 

the file of the ld. CIT(A) for disposal of the same. Therefore, we find 

reasons explained by the assessee to condone the delay of 2336 days 

are bonafide, which really prevented the assessee in filing the appeal in 

time. Thus, the delay of 2336 days is condoned with a direction to the ld. 

CIT(A) to dispose of the said rectification application dated 22.03.2018 as 

expeditiously as possible. Pending decision on the rectification application 

filed by the assessee before the ld. CIT(A), we are not inclined to 

adjudicate the grounds raised in the grounds of appeal at this juncture.  

 
5.  In the result, the appeal filed by the assessee is allowed for 

statistical purposes.  

Order pronounced on 14th August, 2025 at Chennai. 

 
  

 
Sd/- Sd/- 
(JAGADISH) 
ACCOUNTANT MEMBER 

(S.S. VISWANETHRA RAVI) 
JUDICIAL MEMBER 

 

Chennai, Dated, 14.08.2025 
 
Vm/- 
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आदेश की Ůितिलिप अŤेिषत/Copy to:   

1. अपीलाथŎ/Appellant,  

2.ŮȑथŎ/ Respondent,  

3. आयकर आयुƅ/CIT, Chennai/Madurai/Coimbatore/Salem 

4. िवभागीय Ůितिनिध/DR &  

5. गाडŊ फाईल/GF. 


